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LOK SABHA

Tuesday, March 12, 1963/Phalguna
. 21, 1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKRER in the Chair]
ORAL ANSWERS TO QUESTIONS
Democratic Decentralisation

+
Shri Shree Narayan Das:
Shri M. L. Dwivedi:
*345, ! Shrimati Savitri Nigam:
Shri S. C. Samanta;
{_ Shri Bibhuti Mishra:

Will the Minister of Community
Development and Co-operatien be
pleased to state:

(a) the latest position with regard
to the introduction of three-tier sys-
tem of democratic decentralisation by
those States which have not been
able to implement the scheme fully;

(b) whether the emergency has in

any way affected the progress; and
NS

(c) if so, the extent to which it has
been so affected?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. S. Murthy): (a) to
(c). A statement is laig on the Table
of the House.

STATEMENT

(a) to (c). Panchayati Raj bodles are
still to be set up in six States viz,
West Bengal, Kerala, Jammu and
Kashmir, Gujarat, Madhya Pradesh
and Bihar. While the necessary legis-
lation hag been enacted in Gujarat,
Madhya Pradesh and Bihar, this is
sti'l to be done in the remaining three
States. P
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West Bengal: The Panchayati Raj
Bill is now before the State Legis-
lature.

Kerala: The Panchayati Raj Bill is
being drafted and is likely to be in-
troduced in the State Legislature
shortly.

Jammu and Kashmir: A State level
Committee is engaged in the study
of the Panchayati T»ij set-up in a few
States, to evolve a system suitable to
the local conditions,

In these three States, the Emergency
has had no perceptible effect on the
progress, v

In Gujarat, Madhya Pradesh and
Bihar, the higher tier Panchayati Raj
institutions were to be set up early in
1963, but this was postponed due to
the Emergency. The latest position is-
ag follows;

Gujarat: The State Government has
sincg decided to set up even during
the Emergency, the higher tier Pan-
chayati Raj bodies without the ele-
ment of direct election. These bodies
are expected to be in position by April,
1963

Madhya Pradesh: The higher tier
Panchayati Raj bodies will be set up
after fresh elections to the Village
Panchayats, most of which have out-
lived their term. The higher tier
Panchayati Raj bodies are likely to
start functioning early in 1964.

Bihar: The State Government are
also considering whether Panchavati
Raj can be introduced in the State
even during the Emergency.
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argen g for Rzm & Twma
w7 ) A § 9 Tl ¥ 39 A ot aw
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Shri B. S. Murthy: Of course we

are satisfied with the work that the
States are carrying on.

=t 7o w0 fgAd : ¥ SryAT ATRAY
g fr fawe afafel & O @
WERM AT IR @ fog g &
oo A FT F ANE I o § 7
afg gf, aY 97 %1 sfafag F A e
¥ FH IR AT REG !

The Minister of Community Deve-
lopment and Co-operation (Shri S. X,
Dey): I may mention that wisdom
does not depend upon literacy.

Shri P. Venkatasubbaiah: Just now
the hon. Deputy Minister saig that
these decentralised democratic institu-
tiong were working satisfactorily. 1Is
he aware that vast amounts are being
spent on elections for buying voters to
become panchayat samiti presidents
and if that is so whether any suitable
action is being taken to broaden the
electorate so that these evils may not
corrupt the life of the electorate?

Shri B. S. Murthy: I am afraid the
hon. Member is making a charge. If
there are any cases like that he is at
liberty to bring them to our notice or
to the notice of the State Government
concerned and necessary action will
be taken.

it forufa fw ;g Wy @ PR
sft 3 X aga wacT P & v fagre ¥
¥ qEmgal F AR I afafaEl &
e fagR e & T F0% 9 |
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fasft & ?

ot go go ¥ : off gf, w & fad
agar A A @ g

Shri 8. N. Chaturvedi: Is the cons-
titution of éommittees at every level
not leading to diffusion of responsibi-
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lity and that is why there is delay and
retardation of work.

8hri S, K. Dey: In the transitional
period it is bound to lead to some diffu-
sion of responsibility but eventually it
will lead to effective decentralisation.

Shri S. C. Samanta: What steps
have been taken to see that the Bills
that are introduced in Jifferent States
have one pattern?

Shri B. S. Murthy: The original
answer contains full details about the
legislation already passed in the three
States of Madhya Pradesh, Bihar and
Gujarat; they are expediting the intro-
duction of panchayati raj.

&t aarar fog o wv ag T ¥
foen af sl & Jawda «1 Ew
eTEAe AL g & 7 afa g, aY ofw a
g UARM TR AGY AT a9 aF
Y felzarea & awar § ?

Shri B. 8, Murthy: It all depends
upon the work such as the hon
Member is going to do to see that de-
centralisation ig effective,

Shri Daji: Is the Government aware
that in some States steps are being
taken to form these committees with-
out elections and if so what is the
Central Government’s reaction to this
negation of democracy?

.Shri S. K. Dey: No such case has
come to our notice.

Shri Daji: Gujarat.
Mr. Speaker: Shri Mathur.
Shri B. 8. Marthy: Even in Gujarat.

Mr. Speaker. Order, order, I have
called Shri Mathur. The Minister has
already replied that no such infor-
mation has come to his notice.

Shri Harish Chandra Mathur: Is it
not inherent in the three tier system
which the Ministry is following vigor-
ously that certain panchayat samities
and certain zila parishads will be
seized of different political parties, say,
some by Congress, some by communists
and some by Jan Sangh and therefore
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there is inherent conflict and retar-
dation of work? How has the Minis-
try thought about it and how do they

propose to resolve it?

Shri 8. K. Dey: I thought that we
were a multi-party State. If we are
a multi-party State, naturally there

wil] be itg reflection at all levels.
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